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RAJYA SABHA
Tuesday, 2nd July, 2019/11th, Ashadha, 1941 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Papers to be laid on the Table.
PAPERS LAID ON THE TABLE

Notifications of the Ministry of Ayurveda, Yoga and Naturopathy, Unani, Siddha and
Homeopathy (AYUSH)

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHAAND HOMEOPATHY (AYUSH); AND THE MINISTER
OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO NAIK): Sir, I lay on
the Table, under sub-section (2) of Section 33 of the Homeopathy Central Council Act,
1973, a copy each (in English and Hindi) of the following Notifications of the Ministry of
Ayurveda, Yoga and Naturopathy, Unani, Siddha and Homeopathy (AY USH):-

() No. 12-15/2012-CCH (Pt.), dated the 9th January, 2019, publishing the
Corrigendum to Notification No. 515, dated the 18th December, 2018.

(20 No.12-11/2010-CCH (Pt. I1) (1), dated the 11th February, 2019, publishing the
Homeopathy (Post Graduate Degree Course) M.D. (Hom.) Amendment
Regulations, 2019.

(3 No. 12-15/2012-CCH (Pt. 1), dated the 27th February, 2019, publishing the
Homeopathy Central Council (Minimum Standards Requirement of Homeopathic
Colleges and attached Hospitals) amendment Regulations, 2019.

(4) No. 12-15/2012-CCH (Pt. 1), dated the 30th April, 2019, publishing the
Homoeopathy Central Council (Minimum Standards Requirement of
Homoeopathic Colleges and attached Hospitals) Amendment Regulations, 2019.

[Placed in Library. See No. L.T. 51/17/19]
Reports and Accounts (2017-18) of various Institutes and related papers
AP HATAT & T HAT, TAT G HATerT & oy A3t (3t veene Rig uea): #eiey,
H Frferiad U=l @l gep-es Ui (SISl o fe=al o) |91 yed UR I §-

() (@ Annual Report and Accounts of the National School of Drama (NSD),
New Delhi, for the year 2017-18, together with the Auditor 3 Report on the
Accounts.
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(b)  Review by Government on the working of the above School.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above.
[Placed in Library. See No. L.T. 66/17/19]

(i) (@ Annual Report of the Indira Gandhi National Centre for the Arts (IGNCA),
New Delhi, for the year 2017-18.

(b)  Annual Accounts of the Indira Gandhi National Centre for the Arts
(IGNCA), New Delhi for the year 2017-18, and the Audit Report thereon.

(c) Review by Government on the working of the above Centre.

(d) Statement giving reasons for the delay in laying the papers mentioned at
(ii) () and (b) above.
[Placed in Library. See No. L.T. 67/17/19]

(i) (@ Annual Reportand Accounts of the Library of Tibetan Works and Archives,
(LTWA) Dharamsala, Himachal Pradesh, for the year 2016-17, together
with the Auditor 3 Report on the Accounts.

(b)  Review by Government on the working of the above Library.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) above.
[Placed in Library. See No. L.T. 65/17/19]

Reportsand Accounts (2017-18) of RAN, New Delhi, CMSS, New Delhi and related papers

TR IR TRAR HeT0T HATT H 59 341 (311 31fRat Far die): #eiey, # Frafaiad
UAl B Uh-Uep U (SIS a1 Bl H) 99T e UR Rl &

() () Annual Report and Accounts of the Rashtriya Arogya Nidhi (RAN)
(formerly National Illness Assistance Fund), New Delhi, for the year
2017-18, together with the Auditor 3 Report on the Accounts.

(b)  Statement giving reasons for the delay in laying the papers mentioned at
(i) (a) above.
[Placed in Library. See No. L.T. 52/17/19]

(i) (@ Annual Report and Accounts of the Central Medical Services Society
(CMSS), New Delhi, for the year 2017-18, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Society.
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(c) Statement giving reasons for the delay in laying the papers mentioned at
(ii) (a) above.
[Placed in Library. See No. L.T. 688/17/19]

I Notifications of the Ministry of Corporate Affairs
Il.  Annual Report (2017-18) of PFRDA, New Delhi
lll. MoU (2019-20) between Government of Indiaand SPMCIL

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG SINGH
THAKUR): Sir, I layonthe Table:-

I (A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under sub-section (4) of Section 469 of the
CompaniesAct, 2013:-

(1) GS.R. 1218 (E), dated the 19th December, 2018, publishing the
Companies (Registration of Charges) Second Amendment Rules,
2018, along with delay Statement.

(20 GS.R. 1219 (E), dated the 19th December, 2018, publishing the
Companies (Incorporation) Fourth Amendment Rules, 2018, along
with delay Statement.

(3) GS.R.29(E), dated the 15th January, 2019, publishing the National
Company Law Tribunal (Amendment) Rules, 2019.

(4) GS.R.42(E), dated the 22nd January, 2019, publishing the Companies
(Acceptance of Deposits) Amendment Rules, 2019.

(5) GS.R.43(E), dated the 22nd January, 2019, publishing the Companies
(Prospectus and Allotment of Securities) Amendment Rules, 2019.

(6) GS.R.100 (E), dated the 8th February, 2019, publishing the Companies
(Significant Beneficial Owners) Amendment Rules, 2019.

(7)  GS.R.130(E), dated the 20th February, 2019, publishing the Companies
(Prospectus and Allotment of Securities) Second Amendment Rules,
2019.

(8) GS.R.131(E), dated the 20th February, 2019, publishing the Companies
(Adjudication of Penalties) Amendment Rules, 2019.
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G.S.R. 143 (E), dated the 22nd February, 2019, publishing the
Companies (Registration Offices and Fees) Amendment Rules, 2019.

G.S.R. 144 (E), dated the 22nd February, 2019, publishing the
Companies (Incorporation) Amendment Rules, 2019.

G.S.R. 180 (E), dated the 6th March, 2019, publishing the Companies
(Incorporation) Second Amendment Rules, 2019.

G.S.R. 275 (E), dated the 1st April, 2019, publishing the Companies
(Incorporation) Third Amendment Rules, 2019.

G.S.R. 273 (E), dated the 30th March, 2019, publishing the Companies
(Indian Accounting Standards) Amendment Rules, 2019.

G.S.R. 274 (E), dated the 30th March, 2019, publishing the Companies
(Indian Accounting Standards) Second Amendment Rules, 2019.

G.S.R. 332 (E), dated the 26th April, 2019, publishing the Companies
(Incorporation) Fourth Amendment Rules, 2019.

G.S.R. 329 (E), dated the 25th April, 2019, publishing the Companies
(Registration Offices and Fees) Second Amendment Rules, 2019.

G.S.R. 339 (E), dated the 30th April, 2019, publishing the Companies
(Appointment and Qualification of Directors) Amendment Rules,
2019.

G.S.R. 340 (E), dated the 30th April, 2019, publishing the Companies
(Registration Offices and Fees) Third Amendment Rules, 2019.

G.S.R. 341 (E), dated the 30th April, 2019, publishing the Companies
(Acceptance of Deposits) Second Amendment Rules, 2019.

G.S.R. 342 (E), dated the 30th April, 2019, publishing the Companies
(Registration of Charges) Amendment Rules, 2019.

G.S.R. 350 (E), dated the 8th May, 2019, publishing the Companies
(Removal of Names of Companies from the Register of Companies)
Amendment Rules, 2019.

G.S.R. 351(E), dated the 8th May, 2019, publishing the National
Company Law Tribunal (Second Amendment) Rules, 2019.

G.S.R. 357 (E), dated the 11th May, 2019, publishing the Companies
(Incorporation) Fifth Amendment Rules, 2019.
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(24) GS.R.368 (E), dated the 16th May, 2019, publishing the Companies
(Appointment and Qualification of Directors) Second Amendment
Rules, 2019.

(25) G.S.R.376 (E), dated the 23rd May, 2019, publishing the Companies
(Prospectus and Allotment of Securities) Third Amendment Rules,
2019.

(26) G.S.R. 377 (E), dated the 23rd May, 2019, publishing the National
Financial Reporting Authority (Meeting for Transaction of Business)
Rules, 2019.

(27) GS.R.411 (E), dated the 7th June, 2019, publishing the Companies
(Incorporation) Sixth Amendment Rules, 2019.

[Placed in Library. See No. L.T. 86/17/19]

B. A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. S.0. 6225(E) dated the 20th December, 2018, notifying
delegation of certain powers and functions by the Central Government to
the Regional Directors at Mumbai, Kolkata, Chennai, New Delhi,
Ahmedabad, Hyderabad and Shillong, under sub-section (2) of Section
458 of the Companies Act, 2013, along with delay statement.

[Placed in Library. See No. L.T. 87/17/19]

A copy each (in English and Hindi) of the following papers, under sub-section
(3) of Section 46 of the Pension Fund Regulatory and Development Authority
(PFRDA)Act, 2013:-

(@  Annual Report of the Pension Fund Regulatory and Development Authority
(PFRDA), New Delhi, for the year 2017-18.

(b)  Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 77/17/19]

A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Finance) and the Security Printing and
Minting Corporation of India Limited (SPMCIL), for the year 2019-20.

[Placed in Library. See No. L.T. 76/17/19]
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PRESIDENT’S MESSAGE

MR. CHAIRMAN: Hon. Members, | have received the following message dated the
28th June, 2019, from the President:-

“l have received the expression of Thanks by the Members of Rajya Sabha for the
Address which | delivered to both Houses of Parliament assembled together on 20th
June, 2019.7”

MR. CHAIRMAN: Now, Statements by Minister.
STATEMENTS BY MINISTER

Status of implementation of recommendations contained in the Three Hundred and
Seventeenth Report and three hundred and Twenty-Third Report of the
Department-related Parliamentary Standing Committee on
Science and Technology, Environment and Forests

THE MINISTER OF HEALTHAND FAMILY WELFARE; THE MINISTER OF SCIENCE
AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR. HARSH
VARDHAN): Sir, | lay the following statements regarding:-

(i)  Status of implementation of recommendations contained in the Three Hundred
and Seventeenth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Demands
for Grants (2018-19) of the Department of Biotechnology.

(i)  Status of implementation of recommendations contained in the Three Hundred
and Twenty-third Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on the Action
Taken by the Government on the recommendations/observations contained in
the Three Hundred and Fifteenth Report of the Committee on Demands for
Grants (2018-19) of the Ministry of Earth Sciences.

MR. CHAIRMAN: It seems people are more concerned about the health of the country
and also the health of individuals. There seems to be more than half of the questions today
pertaining only to the Ministry of Health. Now, matters to be raised with permission of the
Chair; Zero Hour.

MATTERS RAISED WITH PERMISSION

Rise in fake news on social media

it faRaera fig (we ucen): A |9l A8y, fasg o ST oFd eIl g8 ©, ST
T g1 A 3 © T fake news 3TTdddre 1 H SITGT WaR=TH © | Fake news & &R,
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P S8RV U &, S8l AMIRIIe < §U, BAG g, fTd! aois A g A1 Bl TS
o ARE 9 fSargs w) e M g, ae e mr g

AR FHYRT #E1Sd, 3191 twitter handle TR deIT iR Y 3@ social media sites I
NI fhe & M Td) 4 39 ARE I 3% HINT BT SUIANT B 8, NIdT Seorg § T8t
T xRt | 3 39 91 Bl 5 ¥ W B Afeaadl a1 g9-9¢ AT follow aRd F |
Y 3R, BAR H"HS |, AEH e #A | @R Information Technology 31T St &
TSRl & & T comprehensive law &R—IT ST 37R f7a+11 social media sites &, 397! are
fpar ST fF 39 ORE @1 oW WY &1 IUAN d 7 PN AR o1 I, B meR |
I AT 49 Berr &1 S TRy R ST 8, 99 UR 3igel o Y | I8 A-Y 1ol
gl

SOME HON. MEMBERS: Sir, we associate ourselves. ...(Interruptions)...

it uTafer: 519 slips 3N, d9 |Wddh AW HIe dRarsyi | ...(Interruptions)...

it IS Uee (e UQEN): WEley, # A e g§RT Sl T favy | W @l
g Bl E

it Aiiierer aRT (STE): HeIed, § At AT 9ay gRT Sol N vy & W @i
TG Bl E

. I T 1Eq (IR USY): 7y, § Hf A0 93 gRT S8 1 vy i w3
Bl G BT E |

it rclter T s (SR Ueen): ARG, § oft AT e gRT So T favy 9 Wi
Bl G BT E |

it I AR SR ([MER): ABlgy, # W AFH 9ew §R1 SoR Y fawy 9 w3 &l
g Bl g

o1, 79I AR o1 ((98R): #eiey, | W A1 96 §RT Sor 1Y vy 31 w3 &l
g Bl E

3t g9 Tas (AERTY): HBIgd, H Wl AFHY 9aR §RT S0 N fJwa & & &I
g Bl E

it 0. ue. g (STR Ue9): WEIeY, § Wl A el §IRT S T A9y A @) Bl
g Bl E

it I gepTer 9T ([STR U< ARGy, H Y A 9eRT §RT SeR Y favy 3§ w43 3l
g Bl E

it == R AR (SR U= WEIey, § Wl A 9e §R1 Sor TN vy | W
Pl G BT E |
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o

7t RIS FAR T RIS TS &7 fEeedl): 7eled, § 9 A1 Fe §RT S0/
T 4wy A W Bl ARG BRl |

it o fig RIS IS e o) weley, H WY 9 9ew §RT S8’ T
vy A W @1 AR g Bl g

it IR Rie (TR Tee): "8Gy, § ff 9 9eR §RT SeR T favy & Wi @l
qHG BT E

DR. AMEE YAINIK (Gujarat): Sir, I also associate myself with the issue raised by the
hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI K.G. KENYE (Nagaland): Sir, I also associate myself with the issue raised by the
hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, | also associate myself with the
issue raised by the hon. Member.

MR. CHAIRMAN: The issue raised by Shri Digvijay Singh is very important. But, at
the same time, you need to evolve a consensus. Otherwise, the moment you say something
like that, then the others will start saying.. freedom of expression @I 3% I2 €, VAT ¥,
JATE | . (HITH)... SAFAT 3MTH H TG AN FaTdx 39 TR St gaf o of dT 37resT X2 |
...(TET)...

SHRI DIGVIJAYA SINGH: The world-over, the European countries have taken an
initiative where they have brought the Regulatory Act against such postings, and,
particularly, against the Facebook and the Twitter handles.

MR. CHAIRMAN: Information is always useful. Of course, social media provides
information. ..(Interruptions)... 3Td &1 &= H VAT ®M Bl 82 ...(aem)... But, at the
same time, information with confirmation is more than an ammunition. But information
without confirmation will create a lot of other problems also. ...(Interruptions)...
Shri Gokulakrishnan.

SHRI DIGVIJAYA SINGH: Sir, that ammunition is ... ...(Interruptions)...

MR. CHAIRMAN: Shri N. Gokulakrishnan.
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SHRI SWAPAN DASGUPTA: Sir, | just wanted to ask Mr. Digvijaya Singh ...
MR. CHAIRMAN: Youcan”t ask questions.

SHRI SWAPAN DASGUPTA: If he wanted to give the right of censorship to Facebook
and Twitter because that is a very important question. ...(Interruptions)...

MR. CHAIRMAN: Okay. Youcan~task a question. ...(Interruptions)...
SHRI DIGVIJAYASINGH: Sir, may | respond? ...(Interruptions)...

MR. CHAIRMAN: Shri Gokulakrishnan, please. ...(Interruptions)... You please interact
with each other. There is nothing wrong; and exchange the ideas and then try to evolve a
consensus. That is what | said so that it will be easy for the Government to think on those
lines. It is a very important matter which is agitating the society. Shri Gokulakrishnan.

Demand for reservation of 25 per cent seats in Central Universities
to the residents of the State

SHRI N. GOKULAKRISHNAN (Puducherry): The people of Puducherry, particularly
the youth and students, are agitated that their demand for reserving 25 per cent of the seats
in all the courses offered by Pondicherry University to the natives of Puducherry has not
been considered favourably by the Government of India though the academic session
2019-20 is about to commence.

Initially, Puducherry University reserved 25 per cent seats to 8 courses in the beginning
which increased to 18 subsequently. A sub-committee appointed by Pondicherry University
examined the issue and recommended a uniform reservation of 25 per cent seats in all
courses. This was accepted by the academic council in the year 2013-14 and was ratified by
the executive council too. However, the then Vice-Chancellor, instead of implementing the
decision of the executive council, referred it to the Centre.

Sir, reservation in Central institutions to the locals is not a new phenomenon. In
Puducherry, the National Institute of Technology has reserved 50 per cent of seats to the
Union Territories. JIPMER, another prestigious medical institution, has been reserving 25
per cent seats since its inception in 1964. Therefore, denial of a similar provision is not only
against natural justice but is clearly arbitrary and discriminatory.

Sir, the Government of Puducherry has offered over 700 acres of land to the Central
University and continues to provide logistic support in the form of electricity, transportation,
water supply, etc., to 5000 odd students and staff of the University.

Such a situation should be prevailing in all the States having Central Universities in
India. Sir, in this background, what we demand is not a concession, but a matter of moral
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obligation. Reserving 25 per cent of seats to the residents of Central Universities can be
extended to all the 48 Central Universities in India and that would be certainly hailed as the
righteous move by people everywhere.

Sir, by raising this matter, | plead to arouse the collective consciousness of Members
from rest of India for realizing a just demand that would satisfy the native students and
youth.

Certainly, the Central Government stands to gain laurels from the public.
MR. CHAIRMAN: Dr. Vinay P. Sahasrabuddhe. ...(Interruptions)...

Urgent need for issuing gaming safety guidelines for
the protection of children

<1, fomar §t. wemgs (FERTS): Heled, H§ Jua! SrgAfd § U Heaqul fawg & ok
HE BT S AT PR A8 g AR 98 {97 gaming addiction & IR H &1 ...(FqEH)...

Sir, my Zero Hour mention is about the dangerous situation arising out of increasing
addiction of online gaming amongst the children. ...(Interruptions)...

N weRpe it

MR. CHAIRMAN: Nothing shall go on record. ...(Interruptions)... If any Member has
got anything, he should come and discuss with the Table Office or with the Chairman, if it
is necessary; that too, if it is necessary. ...(Interruptions)... Rising in the House like that,
everybody standing up, is not advisable. You are a senior Member. Please sit down. Shri
Sahasrabuddhe.

DR. VINAY P. SAHASRABUDDHE: Sir, with online gaming being extremely fascinating,
highly interactive and influential, it has become the center of attraction for children between
the age-group of 5 and 7 regardless of their geographical location or family background. Sir,
it is a welcome thing that children today aspire to become game-developers or game-
designers. I believe, these games, if played responsibly and age-appropriately, prove to be
beneficial and highly effective. There is no doubt about it. However, in the current scenario,
with no limitations or laws in place, they are proving to be extremely harmful because they
seem to be providing an entry point into the ugly underbelly of society, leading to abuse
and addiction, very unfortunately. There are studies that show that most popular games
played by children are age-inappropriate, addictive, unsafe, sexually explicit and extremely
violent.

MR. CHAIRMAN: Dr. Vinay, you have to speak. You are not supposed to read. You are
capable of speaking without seeing. | am aware of that.

*Not Recorded.
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DR. VINAY P. SAHASRABUDDHE: Sir, basically, the fact that | am trying to bring to
the notice of this House is that there are students who are involved in gaming for 14 hours
a day and there have been violent clashes. In fact, very recently, there was a case of a
murder by the younger brother in a family of the elder brother simply because the elder
brother objected and warned him about his addiction for gaming. Therefore, what | am
pleading through you, Sir, is that it is essential to formulate guidelines on online games so
as to help users select and understand the game and its impact and, more importantly, make
it safe for children. Sir, there are guidelines in other countries also. For example, in China,
you are not allowed to depict blood insofar as online gaming is concerned. In Australia,
about 220 games have been banned. Even in South Korea, people, especially students, are
not allowed to use gaming below the age of 16 and there are restrictions of time also.

Therefore, Sir, 1 am pleading with this humble mention in the Zero Hour that the
Government comes out with some safety guidelines for children. They need to be children-
centric, no doubt about that, but at the same time, the general social conditions also need
to be kept in mind. A lot of vitiation of atmosphere in the families is happening; family
relationships are getting affected very seriously. This is my humble submission.

Inclusion of 17 castes in the Scheduled Castes list in Uttar Pradesh

it eiteT T fysim (SR UQeT): RS ATed, iU & enfédd 341 H I provided
¥ f& Scheduled Castes %I €11 31X fbd iy & &1 | S99 Usp Wifaw ® fob anfémd
341 & T&d 19 Presidential Notification STRT 111, A1 99 forve # 591 Siiferi & = €, @
Scheduled Castes @1 fore & 719 SITG | 3nfédd 341(2) § I prohibition STel 1T © o5
UfSe & gRT 3Mfchd 341 & d8d il fole IR 88 ©, SHdl dIs I tinker &l &%
AHdT, DI alter 2T B FHdT, BIS ST Aol BR Ahdl, RIaRT ST HILT=h UfhAT &, ST
U1 PR B, UIATT @I g8 urar &1 T & | Even the President cannot modify his own
notification on his own. 3MfEda 341(2) § I8 Wfaw ¥

TR, SR U § 17 it Uit €, Rt 99 a8 WX i Other Backward Class @
forRe o1 g3 &, S d 9fferd § ok 39% dgd STl reservation § o) 8X Al H
Other Backward Class & benefit firerar & | & it Other Backward Class @ 17 Sirfaat €,
STh aR H TGS FATS ST BT AR 3, BART UIET Bl I 1 1, 87 Al 91 8199 &
3eX Py IR 9 d1d BT I97 fhAT 3R ofd IR U9 § WhR off, 99 59 a9 § I8 W
request ¥ St ofY fob 3y denfre ufshar & gRT 3MfEdhar 341(2) & T8 377! Scheduled
Castes &1 foRe # STel 3R ST & 31U H IHST DICT W T BT B N |

AEIGY, 3l I & U8l SR Ue & WRGR 7 UH 3y ORI o< & § ik s9
MY & T 3 17 ST BT AR DY forve & BT {1 | 390! NN ot forve & 8T
P feReae ARRee oI B81 & f& 37 s9d7T Scheduled Caste &1 Afcfthde T STT AT+
! Alclthdhe SIRY R Y | AR, I€ YRT BT [T AT IR-GAL e qI & €I, i I8
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S 17 ST & A1 qul w0 ¥ €RIT 8 SR a8 Ay gl €, il g Y 17 S
MR B fove | WY g2 M| 919 3 INGRA 31 fove A &< 7S, d9 319 ST AR &
A T8 firer arel € 3fR ¥ Scheduled Castes @ foe ® d9 d@ 7&! 31 AHhd, 9§ ddb
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2T B Ahdt 1 ..(=aenH)... He has raised a relevant point and the hon. Minister has taken
note of it. That is it. We can”t make allegations against the State Government now.

Need for Central legislation to regulate coaching institutes
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*Not Recorded.
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T Ifg IS B 9 § UgTs BIsHR ST IedT ©, dl SHT U1 a9 8] oed © |

H TRBR ¥ S BT g [ DI A S G4 (G927 Pl TSI PR Y Yeb ATID
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Concern over corporatisation of railway production units and
closure of Railway Printing Presses

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, through you, | seek to draw the attention
of the Government and the entire House to the most destructive decision of the Railway
Ministry of corporatisation of Railway Production Unit and closure of Railway Printing
Press. The Production Units of Railway provide infrastructure by way of supplying
locomotives, wagons, coaches and rolling stocks besides maintaining infrastructure.

MR. CHAIRMAN: Rangarajanji, please address the Chair. Don”t read because some
Members are objecting and the Rules also don”t permit it. ...(Interruptions)...

SHRIT.K. RANGARAJAN: Sir, allow me. | have points here. ...(Interruptions)...

MR. CHAIRMAN: | have no problem. But you cannot read. That is what | am saying.
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SHRIT.K. RANGARAJAN: Sir, they have been rendering the efficient service. I1f you
corporatize or privatise them, it will affect their service, and finally they will be handed over
to the private sector and corporate sector for foreign investment. In the same way, they
want the Printing Press to be closed down and want to give it to private sector. Railway is
a huge department and the Printing Press is supplying everything to them. If you do all
these things, what will happen finally? The reservations for the OBCs/SCs/STs will die
because private sector companies dont provide reservation. So, finally, you want to close
reservation in this country. If you close the reservation, poor people belonging to the
OBCs/SCs/STs will be affected. | request you not to go for privatisation.

MR. CHAIRMAN: Okay, thank you. Shri Elamaram Kareem is officially associating
and others can join.

SHRI ELAMARAM KAREEM (Kerala): One word, Sir. In the Railway production units
in Raebareli and Chittaranjan Locomotives workers are on strike, over this issue.

DR. L. HANUMANTHAIAH (Karnataka): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIJOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI K.K. RAGESH (Kerala): Sir, | also associate myself with the matter raised by the
hon. Member.

SHRI K.G KENYE (Nagaland): Sir, I also associate myself with the matter raised by the
hon. Member.
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Severe unemployment and drought in Bundelkhand region
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